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DR. RACHNA GUPTA  
  
 None is present for the appellant.  Notice of today’s hearing is 

reported to have been delivered on the appellant as well as on the 

authorized counsel.  It is observed from the file that except on the 

first date of appearance, the appellant has not appeared on any 

other date of hearing.  There have already been more than 5 

adjournments.  Vide order dated 15.07.2024, the appellant was 

warned with the last opportunity to mark his presence and to 

pursue the appeal.  Despite those directions and the service of 

notice of hearing for today, the appellant has still opted to not to 
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appear and to pursue the appeal.  These circumstances are 

sufficient for us to hold that no further adjournment is at all 

required when the appellant has been so negligent in pursuing the 

appeal.  With these observations, we hereby dismissed the appeal 

in default for want of presence as well as for want of prosecution.  

[Dictated and pronounced in the open Court] 
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